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No. 17-HLA of 2019/21/4131.— The Haryana Management of Civic Amenities and
Infrastructure Deficient Municipal Areas (Special Provisions) Amendment Bill, 2019, is hereby
published for general information under proviso to Rule 128 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly :-

Bill No. 17- HLA of 2019

THE HARYANA MANAGEMENT OF CIVIC AMENITIES AND INFRASTRUCTURE
DEFICIENT MUNICIPAL AREAS (SPECIAL PROVISIONS) AMENDMENT BILL, 2019

A
BILL

further to amend the Haryana Management of Civic Amenities and Infrastructure Deficient
Municipal Areas (Special Provisions) Act, 2016.

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the
Republic of India as follows:-

1. (1)  This Act may be called the Haryana Management of Civic Amenities and Shorttitle and
Infrastructure Deficient Municipal Areas (Special Provisions) Amendment Act, 2019. commencement.

(2) It shall be deemed to have come into force with effect from the 21st April, 2016.

2. In section 4 of the Haryana Management of Civic Amenities and Infrastructure Deficient ~Amendment of

. : c ol section 4 of
Municipal Areas (Special Provisions) Act, 2016,- Haryana Act 14

(1) in sub-section (1), for the words “three years”, the words “four years” shall be of2016.
substituted; and

(il))  in sub-section (2), for the words “three years”, the words “four years” shall be
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Management of Civic Amenities and Infrastructure Deficient Municipal Areas (Special
Provision) Act, 2016 was enacted to identify those areas falling within Municipal Limits where construction has taken
place on more than fifty percent plots prior to 31st March, 2015 to declare such areas as the Civic Amenities and
Infrastructure Deficient Municipal Areas to provide Civic Amenities and Infrastructure in such Areas. In this Act
under section 4 “Enforcement to be kept in Abeyance” was for a period of one year which was upto 20.04.2017. The
department took following action within the validity period of one year.

a. Issued guidelines to seek proposal from municipalities vide letter dated 10.7.2015

b. Circulated the procedure vide memo dated 16.09.2016, 18.11.2016 and 26.12.2016 (which were kept on
hold vide memo dated 08.08.2017).

c. Issued Development Charges vide order dated 04.10.2016. (which were kept on hold vide memo dated
21.10.2016).

Since, action regarding declaration of unauthorized colonies could not be completed within one year, therefore
further an amendment in the Act was brought extending the time limits from “one year” to “two years” vide
notification dated 23.11.2017, the said Act was valid till 20.04.2018.

a. Thereafter proposals received from various municipalities were examined. Out of the proposal of total
982 colonies of 80 municipalities, 528 colonies were been found eligible.

b. 15 colonies of MC, Gurugram and 9 colonies of MC Faridabad were notified vide notification dated
06.12.2017 under the Act.

In the meanwhile action regarding declaration of unauthorized colonies could not be completed within two
years, therefore another amendment in the Act was brought extending the time limits from “two year” to “three years”
vide notification dated 19.04.2018. As per the said amendment, the Act is valid till 20.04.2019:-

a. Thereafter 17 colonies of Municipal corporation Gurugram and Faridabad, 343 colonies of other
Municipal Corporations, 106 colonies of Municipal Councils and 181 colonies of Municipal
Committees have been notified till date

b. Development Charges have been issued vide order dated 27.09.2018.

All actions pertaining to declaration of colonies is to be completed within the validity period, but considering
that some colonies are yet to be notified which likely will take time more than the valid period specified in the
Act,hence, it is required to extend the period stated in the section 4 of the Act for completion of the process. It is,
therefore, proposed that in section 4 (1) and (2) of the Act the words “three years” may be substituted by the words
“four years” so that one more year may be made available to declare areas as the Civic Amenities and Infrastructure
Deficient Municipal Areas.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 26th February, 2019. Secretary.
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56902—H.V.S.—H.G.P.,Chd.



